IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENC
AT HYDERABAD

0.A, 358/97. |  pate of decision: 31.3.97

Betweean:

A. Jammulaiah .o Applicant |‘

And |

1. Secretary, ‘
Dept. of Telecom,
New Delhi.

2. Chi=f General Manager,
Telecommunications, H
A.P.Telecom Circle, i
HYerabado

3. Telecom District Manager, ‘
Kurnool. . Respondents

shri N.R.Srinivasan .+« Counsel for applicant

shri v. Bhimanna, ACGSC «s Counsel for respondents

CORAM | |

HON'*BLE SHRI H., RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE) ‘

ORDER . ‘

Heard Shri N.R.Srinivasén for the applicant and |
Shri V.Bhimanna for the respondents. H
The facts contained in this O.A. and the issues arising

therefrom have been dealt with comprehensively in OA 236/95 ‘

———

disposed of on 24.2.95 based en the judg:ﬁmﬁgti’:fh ‘the Ernakulai
Bench in OA 171/89 and OAs 458/94 and 66/95A The facts of t@ﬁ
present case are identical to OA 236/95 supra. Respondent-3‘
has issued instructions to implement the judgement of this ‘
Tribunal inIOA'236/95 referred to above, subject te the eutccm%
of SLP“being”filed in the Hon'ble Supreme Ceurt. Shri

Bhimanna has no instructions as to whether any SLP has at all

b




been filed,and if filed whether the same has been admitted
or any stay granted.
2. Under the circumstances it is directed that the
relief granted in OA 236/95 vide judgement dated 24.2.95 be
extended to the present applicant as well subject to the
outcome of the SLP, if any.

Thus the OA is disposed of.

)

e

(4. Rajen Prasad) : ]

Member (Administrative)

31st March, 1997 }Z}"’ 7 xn
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0.4.,358/97

To

1. The Secretary,
Dept.of Telecom Lew Delhi,

2. The Chief General HManager,

Telecommunications,

A.P.,Telecom Circle, tiyderabad.

3. The Telecom Distriet Manager,
kawnool . -

5. One

4. One COpy to Mr.N.R-Srinivasan: Acvocate, CAT'}in"

6, One
7. One

8, one

PpVina.

copy to iir,v.Bhimanna, AGGEL,cCSC. CAT. hyd,
D.R.(a)

copy to kkkxaxy, CAT.Hyd.

copy to Hon'ble Membet (A) CAT.Hyd,

spare Copy.
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iN THE CENIRAL KquVISﬂR TIVE TPIBUNAL
HYLERABLY BENCH JT HYCERABAL

THE HON'BLE MR.,JUST
TJI

THE HON'BLE MR, Ho RATENDRA. PRASAD: M( 4)
| .

—

‘Dateds 3| -3 -loo7

M‘E’&D/E{eg?;u/Cp;-;.I\TO.
in

O.7.No, 358‘/617 J

T.A.No, }V(W.P. : )

o
Admitied and Interlm directions

Issuel. |

F

Allofeqd , |

I
Disposed of with Ciréctions
|

Dismigkeq, ' K

|
Dismigsed as withdrawn

| '
Dismigsed for default, K
. . |

!i’:_.f}

Orderpd/Re jected, | B

No order as to cogte . “—1
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